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The following Bill was introduced in the Andhra Pradesh Legislative
Assembly on 17" September, 2018.

L. A. BILL No. 19 of 2018

A BILL FURTHER TO AMEND THE ANDHRA PRADESH RIGHTS IN
LAND AND PATTADAR PASS BOOKS ACT, 1971.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Sixty-ninth year of the Republic of India as follows:-

(1)  ThisActmay be called the Andhra Pradesh Rights in Land and Pattadar  ghort title and
Pass Books (Amendment) Act, 2018. commencement

2) It shall be deemed to have come into force with effect on and
from the 16" July, 2018.

y In the Andhra Pradesh Rights in Land and Pattadar Pass Books Act, 1971 Amendment of
(herein after referred to as the Principal Act) in section 2, for clause(10),the following Section 2.
shall be substituted, namely,- Act No. 26 of

1971.
“(10)'Recording authority' means such officer of the Revenue Department
as may be notified by the Collector to be the recording authority for the
purposes of this Act or such officer of the Registration Department as may

be specified for the purpose of causing provisional mutation in Revenue
records electronically;”.
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Amendment of 3. In the principal Act, in section 5, in sub-section (1) after the proviso,

Section 5.

Repeal of
Ordinance No.4
of 2018

the following provisos shall be added, namely,-

"Provided further that when the registration is approved by the
Registering Officer, the name of the claimant shall be mutated in lieu of
name of the executants on real time basis provisionally in electronically
maintained data duly assigning notional subdivision number as may be
prescribed pending enquiry by the Tahsildar.

Provided also that the provisional mutation shall be confirmed by the
Tahsildar electronically by following due procedure under sub-section (3)
within 30 days of the registration. The aggrieved person may file an appeal
to the Revenue Divisional Officer within a period of 15 days from the date of
order of the Tahsildar and decision of the appellate authority thereon shall
subject to the provisions of section 9 be, final.”.

The Andhra Pradesh Rights in Land and Pattadar Pass Books
(Amendment) Ordinance, 2018 is hereby repealed.
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STATEMENT OF OBJECTS AND REASONS

As a part of Revenue Reforms, it is proposed to introduce Auto Mutation policy,
where provisional Mutation will be done at Sub-Registrar level when any new sale deed, gift
deed and partition deed is executed to facilitate the public.

A committee was constituted with field level officers (Joint Collectors) and officials of
Registration and Survey Department to examine the matter on implementation of Auto
Mutation Policy for the purpose of increasing transparency in providing of Revenue services.

After taking into consideration of the suggestions of the said Committee, the Chief
Commissioner of Land Administration & Spl. C.S., Andhra Pradesh, has sent proposal for
Auto Mutation Process as follows:

(1) .Once., the Registration Officer approves the Registration of the property, the
name of the claimant will be mutated provisionally in the electronic data maintained
by Revenue Department on real time basis.

(2) Title enquiry will be conducted by Tahsildar and confirm the provisional mutation
within 30 working days from the receipt date of provisional mutation.

(3) The Tahsildars proceedings shall be communicated to the interested parties as
per Section 5(4) of the Andhra Pradesh Rights in Land and Pattadar Pass Books
Act, 1971 and through SMS & e-mail also.

(4) Incase of rejection of provisional mutation, the entire file along with connected
records will be transferred electronically to Revenue Divisional Officer logini.e.,
the appellant authority for early disposal. :

(5) Aggrieved party can file appeal before the Revenue Divisional Officer (Appellate
Authority) through Mee seva in Form-XIX. AppellateAuthority shall dispose of the
appeal within 30 working days from the date of filing of appeal.

Accordingly, it has been decided to amend the Andhra Pradesh Rights in Land and
Pattadar Pass Books Act, 1971 (Act No 26 of 1971) suitably.

As the Legislature was not then in session, having been prorogued, and it has been
decided to give effect to the above decision immediately, the Andhra Pradesh Rights in Land
and Pattadar Pass Books (Amendment) Ordinance, 2018 (A.P. Ordinance No. 4 of 2018)
was promulgated by the Governor on the 11t July, 2018.

K.E. KRISHNA MURTHY
DEPUTY CHIEF MINISTER
Revenue, Stamps, Registration & Endowments
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND CONDUCT OF
BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Rights in Land and Pattadar Pass Books (Amendment) Bill,
2018, after it is passed by the Legislature of the State may be submitted to the Governor
for his assent under article 200 of the Constitution of India.

K.E. KRISHNA MURTHY
DEPUTY CHIEF MINISTER
Revenue, Stamps, Registration & Endowments

M. VIJAYA RAJU,
Secretary to State Legislature (I/c).
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